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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 383 OF 2023 

 

IN THE MATTER OF: 

President Garden City Residential 

Welfare Society 

…Applicant 

 Versus  

State of Punjab & Ors. …Respondents 

 

REPLY TO STATUS REPORT DATED 30.10.2023 ON 

BEHALF OF RESPONDENT NO. 5 

 

1. At the outset, all averments and allegations against the 

answering Respondent are denied unless expressly 

admitted, even though the same may not be specifically 

traversed hereunder.  

2. It is respectfully submitted that the status report dated 

30.10.2023 ought to be set aside for the reasons mentioned 

in I.A. No. 125 of 2024, and the same are being further 

supplemented hereunder in terms of the orders of this 

Hon’ble Tribunal. 

3. The answering Respondent No. 5, being Dynamic 

Infradevelopers Private Limited is filing this reply to place 

on record material information and also to correct some 

inadvertent typographical errors that crept in to I.A. No. 125 

of 2024. 

 

PRELIMINARY OBJECTIONS: 

4. The complainant in the present case has also agitated the 

same issue before the Hon’ble High Court of Punjab & 

Haryana at Chandigarh vide CWP No. 15713 of 2023 and 

the matter is pending therein. In the said case, the dispute 
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pertains to sewerage and effluents discharged and 

connectivity of the sewerage pipelines with the grid system 

of MC, Ludhiana. Reliance is placed upon Grounds 

mentioned in Paragraph 17 of the Writ Petition (annexed as 

Annexure RA/1 to IA/125/2024), wherein the complainant 

has specifically averred and acknowledged that it is 

GLADA’s responsibility to provide basic amenities such as 

water, sewerage, roads and street lights, and that 

development charges and regularization fee has been 

collected and paid to the authority by the answering 

Respondent, which remains unutilised. 

5. Despite prosecuting the said petition before the Hon’ble 

High Court, the complainants have concealed the same and 

suppressed the developments therein before this Hon’ble 

Tribunal. No effort has been made to bring information  

pertaining to the said litigation on record before this 

Hon’ble Tribunal despite having sufficient time and 

opportunity to do the needful till the time of filing of 

IA/125/2024. While the complainants alleged before the 

Hon’ble High Court that GLADA is responsible to provide 

sewerage system, before this Hon’ble Tribunal, they have 

blamed the answering Respondent. 

6. It is further submitted that the Complainants have agitated 

the very same issue before the Ld. Real Estate Regulatory 

Authority, Punjab (RERA) as well. In fact, it is pertinent to 

highlight that RERA is also looking into the issue of 

manholes / sinkholes, working of STP etc., and have been 

issuing directions from time to time. A true copy of the 

relevant orders and the copy of the complaint filed before 
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Ld. RERA are annexed herewith and marked as Annexure 

R1 and Annexure R2 respectively.  

7. It is respectfully submitted that the present complaint is an 

act of forum shopping. Concealment and Suppression of 

material facts disentitled them from seeking any relief and 

also indicates that the complainants have approached this 

Hon’ble Tribunal with unclean hands. Therefore, the 

present complaint ought to be dismissed at the outset. 

8. It is further submitted that in any case, the allegations made 

in the complaint are false and not correct.  

 

REPLY ON MERITS 

9. It is respectfully submitted that the status report was 

prepared on the basis of information furnished by the 

General Secretary and President of Garden City Residence 

Welfare Society as noted in Observation No. 1. No 

opportunity was given to the answering Respondent to 

furnish any material whatsoever. Neither was any notice 

given regarding the visit, nor was any information sought in 

writing from the answering Respondent. It is respectfully 

submitted that on account of the same, a one-sided report 

has been prepared the contents of which are patently 

erroneous.  

10. It is submitted that the Answering Respondent is the 

developer of a colony named ‘Garden City’ situated in an 

area of about 9.5 acres in Dehlon Road, Dharour, Sahnewal, 

Ludhiana, Punjab. At the time of development of said 

colony, Answering Respondent had obtained necessary 

approvals including approval from Greater Ludhiana Area 
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Development Authority (GLADA). The said project was 

carved out of the 41.65 acres of land owned by the 

Answering Respondent at the said time (inadvertently 41.5 

acres is mentioned in IA/125/2024).  

11. On account of limited means and financial constraints, only 

9.5 acres was developed as a colony. It is humbly submitted 

that the Joint Committee has erred in Observation No. 2 by 

presuming that project proponent has developed a project of 

around 41 Acres. The answering Respondent calls upon the 

Joint Committee to furnish material on the basis of which 

the said conclusion was arrived at. It is humbly submitted 

that the said erroneous presumption vitiates the entire 

report. 

12. It is respectfully submitted that out of the remaining 32.15 

acres of land, the answering Respondent had sold about 

11.04 acres of land in bulk as agricultural land. Details of 

the said transaction are as under: 

 

DYNAMIC INFRADEVELOPERS PVT.LTD. 
REGISTRY AS AGRICULTURE LAND IN BULK  

 
S. NO. YEAR SIZE  

(SQ.YDS) 

ACRES DATE OF 

REGISTRY 

1 2009-10 4,840.00  1.000  17.04.2009 

2 2010-11 2,420.00  0.500  20.01.2011 

3 2010-11 4,840.00  1.000  23.06.2010 

4 2010-11 2,420.00  0.500  20.01.2011 

5 2010-11 2,420.00  0.500  20.01.2011 

6 2010-11 2,420.00  0.500  20.01.2011 

7 2011-12 2,420.00  0.500  27.05.2011 

8 2011-12 2,420.00  0.500  27.05.2011 

9 2011-12 2,420.00  0.500  27.05.2011 

10 2011-12 2,420.00  0.500  27.05.2011 

11 2011-12 2,420.00  0.500  27.05.2011 
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12 2011-12 2,420.00  0.500  27.05.2011 

13 2011-12 2,420.00  0.500  14.10.2011 

14 2011-12 2,420.00  0.500  14.10.2011 

15 2011-12 2,420.00  0.500  14.10.2011 

16 2011-12 2,420.00  0.500  14.10.2011 

17 2011-12 2,420.00  0.500  27.05.2011 

18 2012-13 1,240.00  0.256  05.09.2012 

19 2012-13 3,700.58  0.765  01.02.2013 

20 2013-14 2,510.75  0.519  06.08.2013 
  

53,431.33 11.040 
 

 

A true translated copy of the sale deeds available with the 

answering Respondent are annexed herewith and marked as 

Annexure R3. 

13. While the answering Respondent may have intended to 

develop the entire landholding at the time of acquiring land, 

on account of the viability of the project as well as the 

applicable government policies, the answering Respondent 

had given up on its original plan. The aforesaid transactions 

are also sufficient to establish that the answering 

Respondent had given up the idea of developing a project 

on the entire 41.65 acres of land owned by it. In case the 

Original Applicant places on record the details of 

agreements / sale deeds executed by its members, it would 

be clear that outside of the 9.5 acres of developed project, 

the answering Respondent did not sell any other plot as a 

part of aforesaid development / residential Project. 

Complainants are put to strict proof thereof.  

14. No liability can accrue on account of the fact that there are 

140 houses in the alleged project of 40 acres as mentioned 

in Observation No. 4 of the Report. The contents of the said 

paragraph are also denied as vague, incorrect and self 
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contradicting. While the report states in Observation No. 2 

that project proponent has developed a project of around 41 

acres of which 9.5 acres is developed, in terms of 

Observation No. 4, 140 houses have been constructed in the 

unapproved project of 40 acres and 10-12 houses in the 

approved project of 9.5 acres. The Complainant has failed 

to furnish any credential on record to show that it is the 

actual representative of the entire Society as well as the 

representative of residents in the undeveloped area. The 

Observation No. 4 is further incorrect since about 26 houses 

have been constructed in the 9.5 acres of land. 

15. It is submitted that on account of the peculiar location of the 

9.5 acre Project, answering Respondent is constrained to 

provide access roads. A true copy of the Satellite Map 

imagery of the Project is annexed herewith and marked as 

Annexure R4. 

16. It is denied that the road and sewerage system is common 

for the entire 41 Acres of land as is alleged in Observation 

No. 3 of the Report. The answering Respondent has 

developed a colony over an area admeasuring 9.5 Acres of 

land. In respect of the said land, answering Respondent had 

obtained necessary permissions under law, and had 

provided a fully functional STP. The answering Respondent 

had purchased a new STP in 2022 for the Project developed 

by it (copy of the invoice is annexed to IA/125/2024 as 

Annexure RA/2). The said STP is fully functional. A true 

copy of Daily STP Report for the period 01.05.2024 - 

15.07.2024 is annexed herewith and marked as Annexure 

R5.  
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17. It is respectfully submitted in respect of the contents of 

Observation No. 5 that an STP has been provided in respect 

of 9.5 acres of land. As per the Committee’s own 

observations, the occupancy rate of said 9.5 acres of land is 

very low. Therefore, it is unreasonable to expect that the 

STP will be functional at all hours. It is pertinent to 

highlight that the Joint Committee has neither alleged nor 

found any material on record to indicate that sewage 

generated in the said 9.5 acres was being diverted elsewhere 

or not being treated. Energy meter reading in respect of the 

last 3 months has been annexed with this Reply. The 

answering Respondent also relies upon Observation No. 14 

of the Report that there was no stagnation observed. 

18. The contents of Observation No. 6  are denied in toto as 

incorrect. While minor issues may arise every now and then 

in the regular course, the STP is being operated regularly. 

Proper land for plantation has been provided for disposal of 

the effluent. A true copy of photographs of the land used for 

disposal / drainage is annexed herewith and marked as 

Annexure R6. It is pertinent to highlight that in 

Observation No. 14 it has been noted that there is no 

stagnation. Answering Respondent has purchase receipts 

for treatment of effluents, maintenance of STP etc. and 

undertakes to furnish the same if required at the time of 

hearing. 

19. The contents of Observation No. 7 are denied as incorrect 

and irrelevant for the reasons aforesaid.  

20. The contents of Observation No. 8 are denied as incorrect. 

It is respectfully submitted that since information was never 
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sought from the answering Respondent, it had no means or 

opportunity to supply the relevant information. As 

mentioned above, had a reasonable opportunity been 

granted to the answering Respondent, relevant information 

would have been supplied. STP capacity and technology 

details are mentioned in the invoice and records of energy 

reading have been annexed to the present Reply. 

21. The contents of Observation No. 9 are denied in toto as false 

and incorrect. The said observation stems on account of the 

one sided information furnished to the Committee. In case 

the Joint Committee visits the Project again, the answering 

Respondent shall be able to show the proper sewerage 

network including the functioning of STP. It is further 

respectfully submitted that in case the sewerage of 

undeveloped area is connected with the municipal area, as 

has been requested by the Complainants multiple times, no 

STP would be required for the said area. 

22. In respect of Observation No. 10, it is submitted that 

pursuant to the said report, the answering Respondent had 

made an application to the authority, and has now obtained 

the necessary permission.  A true and translated copy of the 

permission is annexed herewith and marked as Annexure 

R7. 

23. In respect of Observation No. 11, it is submitted that 

adequate drainage system is available as required in respect 

of the 9.5 acres of land. The answering Respondent has 

consulted experts to ascertain in case anything further is 

required. The answering Respondent, in the interest of the 

environment has also been following up with GLADA to 
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ensure that necessary developmental works are completed 

in the locality at the earliest. In case there is anything further 

which is required to be done at the end of answering 

Respondent, the same shall be completed at the earliest.  

24. In respect of Observation No. 12, it is respectfully submitted 

that the issue pertaining to sewerage generated in 32.5 acres 

of undeveloped land is pending before the Hon’ble High 

Court of Punjab & Haryana as well as Ld. RERA. Even as 

per the complainants, management of sewerage is the 

responsibility of GLADA. 

25. It is humbly submitted herein that the undeveloped land of 

about 32.5 acres of land (excluding the Project land of 9.5 

acres) is unregularized for which the answering Respondent 

cannot be held liable. The applicable rules and regulations 

of State of Punjab for such unregularized colonies would be 

applicable to the same. While the answering Respondent has 

extended all forms of assistance – such as providing access 

roads, making representations to GLADA etc. on behalf of 

the complainants as has been requested by them from time 

to time, the same ought not to be considered as an admission 

of any liability. As per the averments of original 

complainant before the Hon’ble High Court, it is GLADA’s 

duty to provide the same. 

26. As noted in Observation No. 13, manholes have been 

provided. There is no adverse observation regarding any 

manhole being open. It is further reiterated that there were 

no man holes which were open as is alleged in the letter 

complaint. Even though the Answering Respondent is not 

aware of the photographs relied upon, from time to time, 
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whenever Answering Respondent gets to hear about certain 

manhole covers being removed and / or destroyed by 

unknown miscreants, Answering Respondent takes 

immediate steps to ensure the safety of residents in the 

Project land of 9.5 acres. The compliance report in respect 

of the same had also been filed before RERA Punjab.  

27. In view of the above, it is respectfully submitted that it is 

imperative that the status report of the Joint Committee 

submitted on 30.10.2023 be set aside inasmuch as the same 

is a one sided report which has been prepared without 

hearing the Answering Respondent or verifying the 

information supplied by Complainants herein.  

28. It is recorded in the Report that at the time of the visit by the 

Committee, “the General Secretary and President of the 

Garden City Residence Welfare Society were contacted”.. 

No intimation was given regarding the visit to the answering 

Respondent and no material is on record or otherwise to 

indicate that any specific information was sought.  

29. It is pertinent to highlight that it has come to the knowledge 

of the answering Respondent from third party sources that 

the complainants are not the actual representatives of the 

developed colony or the undeveloped colony, and represent 

mere one faction of residents. There are complaints from the 

residents that they have collected lakhs of rupees but have 

not utilised the same for maintenance.  

30. The glaring errors in the Report as also highlighted above 

can be summarised in the following heads: 

a. Report wrongly states that the Answering 

Respondent developed a project of around 41 acres. 
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[There is only one project admeasuring 9.5 acres. 

Answering Respondent had obtained approval from 

GLADA for the same. Other necessary permissions in 

respect of the same were also obtained] 

b. A map was provided by the representative of the 

project showing that the infrastructure is common for 

the entire project. [Answering Respondent was never 

informed about the said visit and has never provided 

any document to the Joint Committee. A clerk 

employed by the Answering Respondent was possibly 

present at the time of inspection and the Answering 

Respondent is unaware as to what the purported map 

being relied upon is.] 

c. There are nearly 450 residential plots in the 

unapproved area of 32 acres, “and near the 1.40 

houses have been constructed in the unapproved 

project of 40 acres”. [The said observation is per se 

contradictory as the Committee itself has no clarity 

about the actual size of the Project. Had a 

representative of Answering Respondent been 

informed in advance, or information been sought, 

correct figures would have been provided.] 

d. STP was lying defunct and in non-operational / idle 

conditions during the site visit. [the new STP was 

recently installed in 2022 and the same is fully 

functional. Photographs of the same are on record 

(IA/125/2024)] 

e. The Project Proponent has not provided the details of 

existing capacity, technology and records of energy 
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meter etc. [Since the Answering Respondent was 

never contacted, it is preposterous to suggest that the 

Answering Respondent did not provide the required 

information. The invoice annexed to IA/125/2024 has 

basic details about the STP and the Answering 

Respondent undertakes to give all additional 

information as and when required at the time of 

future inspection] 

f. Project Proponent has not provided the proper 

sewerage network, separate channel for carrying and 

disposal of storm water drain etc. [There is a proper 

sewerage network with an operational STP. Had the 

Answering Respondent been informed about the visit, 

or had an opportunity been given, the Answering 

Respondent would have brought the necessary 

information to the attention of the joint Committee] 

31. It is respectfully submitted that the aforesaid instances are 

self-explanatory about the errors in the report of the Joint 

Committee. Had the Answering Respondent also been 

informed about the visit / inspection, Answering 

Respondent could have produced the relevant information 

and a factually accurate report could have been prepared. 

32. The patent errors in the report are attributable to the 

malicious intent of the Complainant who seems to have 

misled the Joint Committee by giving false information in 

order to harass the Answering Respondent.  

33. Despite the one-sided information that was provided to the 

Joint Committee, the allegations in the complaint have 

clearly been established to be false and malicious in nature. 
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34. The surprise inspection which was conducted in the 

presence of the members of the complainant society did not 

reveal any actionable issue as was mentioned in the original 

complaint before this Hon’ble Tribunal. 

35. In view of the aforesaid, it is respectfully submitted that the 

status report of the Joint Committee submitted on 

30.10.2023 ought to be set aside. 

36. It is humbly prayed that in case this Hon’ble Tribunal is not 

satisfied about the explanation provided by the Answering 

Respondent, the Hon’ble Tribunal may reconstitute an 

expert independent committee and direct them to inspect the 

site again. 

37. That the present reply is being filed bona fide and in the 

interest of justice. 

 

Filed On: 

24.07.2024 

FILED BY: 

 

NAVNEET R 

ADVOCATE FOR ANSWERING 

RESPONDENT 
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